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Sbt t lbm en t  o f  Y o l  C a m p  I nm ates

*3»5. Shrl N. R. Naidu: (a) Will the 
Minister of Rehabilitation be pleased 
to state whether it is a fact that some 
of the inmates of the Yol Camp on the 
Indo-Kashmir border have been settled 
in PEPSU?

(b) If the answer to part (a) above 
be in the affirmative, have they been 
provided with land holdings as well as 
rehabilitation loans?

(c) Is it a fact that some of the 
inmates of the YoP Camp had been 
earlier provided with land holdings in 
Bhopal and that they had rejected them 
and returned to the Camp?

(d) Is it not the practice in such 
circumstances to discontinue aid to dis
placed persons who behave in such a 
manner?

(e) Is it not a fact that the displaced 
persons from East Bengal who were 
settled in Orissa were denied all help 
when they returned to the displaced 
persons camps in West Bengal?

(f) If so. why was an exception made 
in the case of inmates of the Yol Camp?

The Deputy Minister of Rehabilita
tion (Shri J. K. BhonslP): (a) to (f). 
P40 displaced persons consisting of 
241 families were sent from Yol Camp 
to Bhopal. At that time there was 
drought and even dearth of drinking 
water. It was, therefore, not found 
possible to settle them in Bhcpal at 
that time, 209 families were, there
fore. diverted to PEPSU; they have 
been given loans and are also being 
allotted lands. These persons cannot 
be treated as deserters and, there
fore, no question of making any ex- 
roption in their case arises.

I. A. F. Pl a n e  C rash

•306. Shri Heda: (a) Will the Minis
ter of Defence be pleased to state 
whether an enquiry has been instituted 
into the I.A.F. Plane crash on the 22nd 
December. 1H52 near Agra?

rb) If so. is the report finalised and 
what are its findings?

(c) If  not, what action do Govern
ment propose to take?

The Deputy Minister of Defence 
fShrl &ttish Oiuidra): Attention of
the hon. Member is invited to the 
answer given to Starred Question No. 
85 on the 16th February V.m,
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•307. Shri Heda: (a) Will the Minih. 
ter of States be pleased to state 
whether the two committees that were 
appomted to go into the affairs of the 
Osmania University have submitted 
their reports?

(b) I f  so, what are their findings?

(c) If not, when do Government ex
pect these reports?

The Minister of Home Affairs «nd 
SUtes (Dr. Katju): (a ) No.

(b) Does not arise.

(c) It is not possible to say at pre
sent when the reports will be avail
able.

C onference  of U n iv er s it y  E n g lish  
Professors

*308. Dr. Rama Rao: (a) WiU the
Minister of Education be pleased to 
state whether his Ministry had recently 
called for a conference of University 
English Professors?

(b) If so, what was the purpose of 
the conference and what were its de
cisions?

(c) Did the conference make any re  ̂
commendatioiLs on the question of the 
replacement of English as medium of 
instruction in the University stages?

(d) If so, what was the nature of the 
recommendation and have Government 
accepted it?

The Deputy Minister of Natural Re
sources and Scientific Research (Shri 
K. D. Malaviya): (a) Yes, Sir.

(b) The Conference was called to 
consider various aspects of teaching 
of English language and literature in 
the country.

(c) and (d). The recommendations 
of the Conference remain to be finar 
lized. The question of Government’s 
accepting them or not can only be 
taken up thereafter.

F ive  Y ear  Pl a n

*309. Dr. Rama Rao: (a) Will the 
Minister of Education be pileased to 
state whether there was recently a 
meeting of the officials of the Central 
Government and the Delhi State Gov
ernment regarding the implementation 
of the educational programme envisag
ed in the Five Year Plan in Delhi 
State?

(b) If so. what were its decisions?
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The Depaty Minister of Natural Be< 
sonrces and Scientific Research (Shri 
K. D. Malaviya): (a) Yes.

(b) The meeting was attended by 
the representatives of the Central 
Government and the Delhi State Gov
ernment and approved the idea of 
joint administration and supervision 
of the scheme (InteDsive (basic and 
social) educational development in a 
selected area) by the two Govern
ments. It was decided that Delhi’s 
■cheme should aim at building a 
model unit of basic and social insti
tutions so that these could spread 
new ideas and experiments to other 
regions in the country for guidance.

Study  of Ind ian  L anguages

•310. Pandit Lingaraj Misra: (a)
Will the Minister of Education be 
©leased to state whether some prizes 
have been established in the Central 
Universities for encouraging the study 
of Indian languages other than the 
•mother tongue?

(b ) I f so, why have Oriya, Gujratl, 
4fisamese and Punjabi languages been 
•xcluded from the list of languages 
••lected for the purpose?

The Deputy Minister of Natural Re
sonrces and Scientific Research (Shri 
K. D. Malaviya): (a) Yes, Sir. •

(b) A  start has been made with six 
l«iguages. namely Bengali, Tamil. 
Telugu. Marathi. Malayalam and Cana- 
wse. The question of extending the 
•cope of the scheme so as to cover 
other languages will be considered 
Hter.

S t r e n g t h  o f  J'UDGES OP
Court

OP A llahabad H igh

•Jll. Shri Rairhubir Sahai: (a) Will 
the Minister of Home Affairs be pleas
ed to state what is the sanctioned 
^ n g t h  of Judges for the Allahabad 
Hljrh Court?

(b) What was the actual number of 
Judges working in the High Court 
during the year 1952?

fr ) Is It a fact that two of these 
Tudges did not sit on the Bench for 
several months during 1952 because of 
their -services having been lent else
where?

Was  ̂any temporary arrangement 
made dunng their absence from the 
HifiTi Court?

(e ) How many vacancies still exist 
and sinne how Ion? and what is the 
reason for their not being filled as yet?

(f ) Is it a fact that the Chief Justice 
wanted more Judges than the sanction
ed strength to cope with the large 
amount of arrears of work in the High 
Court?

The Minister of Home Affairs and
States (Dr. Katju): (a) 22.

(b ) 18.

(c) Yes.

(d) No; it is not possible to aopoijjt 
Acting Judges under the Constitu
tion. But Shri P. K. Kaul. retired 
Judge of the Allahabad High Court, 
was appointed to sit and act as a 
Judge of that High Court for a period 
of three months under Article 224 of 
the Constitution.

(e) Five vacancies caused by retire
ment of three Judges, transfer of one 
Judge to another High Court and the 
death of another in the period from 
14-10,52 to 20-2-53 exist. The ques
tion of filling these vacancies is under 
consideration.

(f ) Yes; that proposal will be con
sidered after the present vacancies 
have been filled.

T rade U nio ns  of Central G overnment 
Employees

•312. Shri Vittal Rao: (a) Will the 
Minister of Home Affairs be pleased to 
state what are the rules and regula
tions set forth by Government for the 
recognition of the Trade Unions of 
Central Government employees in 
various departments?

(b) Do these rules and regulations 
conform to the provisions of the Indian 
Trade Union Act. 1926?

(c) Is it a fact that Government In
sist on not having Honorary Members 
in Trade Unions of Central Govern
ment employees as a pre-requisite for 
recognition?

(d) Have any exceptions been made 
to the orovisions in nart (c) above and 
if so, in which of the Unions?

The MlnWer of Home Affairs and 
States (Dr. KatJu): (a> and (b>. Under 
the existing law. Government are not 
bound to recoffnise any Association or 
Trade Union of their employees mer^ 
1v because It has been registered as a 
Trade Union. For the purpose of 
«?ijrh recognition. Government servants 
are divided into two broad categories 
i.e. Industrial employees and non- 
Industrlal employees, and somewhat 
different nrlnclples are followed In 
dealln? with requests for recognition 
from these categories. These orlncl- 
ples have not been embodied In any




